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Central Administrative Tribunal. Principal Bench

Ooriginal Application No. 405 of 2004

v
'

NFW Delhi, this the Zist day of September,éﬁ04
I
i

Hon ble Mr.Justice V.S.Adggarwal,Chalrman
Hon ble Mr.S.K. Naik,Member(A)

Ex.Constable Manod Kumar No.B810/NE

S/o Shri Manbir Singh, '

Rfo A61/1, Gall No.3, Chand Nagar,

Karawal Nagar Road,

Delhi-94% . s+ Applicant

(By Advocate: Shri Sachin Chauhan)
|
|
|
1. Joiﬁt Commissioner of Pollce,

New Delhl Range,

Police Headguarters, I.P. Estate,

M.S$.0. Bullding, New Delhi

Versus

™)
»

Dy,dommissioner'of Police,
Morth East Distt, Welcome,
Shalidara,

Delﬁi~94 . | ~ ....Respondents
(By Advocate: Shri Saurabh Ahuja, proxy for Shri Ajesh
Luthral
| O R D _E R{ORAL)
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During the course of submissions, an objection

has beéen raised that the petition should have been filed

implea%ing Mational Capital Territory of Delhl as a partly

througﬁ the Commissioner of Police or Union of India, as
‘ .

The Ca%e may be.

Z. ! once . such an obijection was raised, the

applio%nt'S learned counsel stated that he may be permltted

to fiﬁe a better petition. Therefore, we are not

|
expressing ourselves on the merits of the matter.

Dismiﬁ#ed as withdrawn with liberty to Tile a petition 1in

P

( S.K.Yﬁift’;q ( V.S. Aggarwal )
Membher|/(A) : Chailrman

a -
accordance with law.
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